The reason stated is “owing to intérvem'ng festivals and bank holidays, as also
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Nam_e Qf the Company: ' Indraprastha- Supermart Pvt Ltd

Section of the Companies Act: Section 2304232 of the Companies Act, 2013
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ORDER

Learned Advocate Ms. Gargi Vyas present for Applicaht.

Heard arguments of Learned Counsel for Applicant in IA 247/2017.

This application 1s filed to condone the delay of 6 day’s in filing the petition;'
national holiday, the applicant and the transferor company could not comply to the
said regulations of ﬁhng the petltlcm within the stlpulated period of 7 days It 1s a

sufficient reason

Hence, delay is condoned.

Application is allowed.

fs— A8 /
KKI RAVEENDRA BABU |
MEMBER JUDICIAL

L N L TR T



